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BEX'ORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE AT CHENNAI

ORIGINAL APPLICATION NO.224 of 2021

Meenava Thanthai K.R Selvaraj Kumar
MeenavarNala Sangam
Registered under section 10 of the Tamil Nadu
Societies Act in Sl.No.205 of 2015 dated 26.06.2015
Rep by its President
M.R. Thiyagarujan
S/o. (late) Rajalingam
Office at No/48, East Madha Chruch Street,
Royapuram, Chennai - 600013.

Versus

1. State of Tamil Nadu
Through Chief Secretary
Government of Tamil Nadu, Secretariat
Chennai - 600009

2. State Environmental Impact
Assessment Authority Tamil Nadu
Through the Chairman
3rd Floor, Panagal Maligai
No.l Jeenis Road, Saidapet, Chennai-600 015

3. Tamil Nadu State Coastal Zone Management Authority
Through the Chairman
Ground Floor, Panagal Maligai
No.1 Jeenis Road, Saidapet, Chennai-600 015

4. Tamil Nadu Pollution Control Board
Through the Chairman
76th Mount Salai
Guindy, Chennai - 600032

5. M.R.F. Limited
Through the Director
Resistered office
No.l14, Greams Road, Chennai - 600006

Proiect Site
Survey No.175 (part) of Ernavoor Village
Survey No.6/1Al of Thiruvottiur Village in
T. S.No.3,5 I I A, 5 12 A, Thiruvottiyur
Ambattur Taluk, Tiruvallur District
Tamil Nadu - 600019
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AprrrroNe cosTEB,oErrpAV=lr=FlLEp oN BEmLF or sErM _
TAMILNADU. SECOND RESPOM

I, Deepak S. Bilgi, I'F.S., working as Member Secretary, State Level Environment Impact
Assessment Authority, Tamil Nadu (SEIAA-TN) having office at Third Floor, panagal

Maaligai, Saidapet, Chennai - 600015 do hereby solemnly affirm and sincerely state as
follows:

1' I am filing this additional counter affidavit on behalf of the Second Respondent/SElAA -
Tamil Nadu herein and as such I am well acquainted with the facts and the circumstances
of the case from the records available in this office.

2' At the outset, I deny the averments and allegations stated in this original application except
those that are specifically admitted hereunder and put the applicant to strict proof of the
same.

3' I respectfully submit that; the project proponent IWs. MRF Limited, Thiruvallur District
has applied through online vide sIA/TNAICPl6o757l20l6 dated 30.11.2016 and submitted
their hard copy on 3o.ol.2ol7 to state Level Environment Impact Assessment Authority -
Tamil Nadu for seeking Environmental clearance for the proposed construction of
warehouse for storing raw materials and finished goods with a total buil6 up area of
29'675'94 Sq'm at S.No. 175 (part) of Ernavoor village, s.No.6/lAl of Thiruvotriyur
village in T'S' No. 3, 5ll{, 5l2A of Tiruvottiyur, Ambattur Taluk, Thiruvallur District,
Tamil Nadu under category "B2" and Schedule No. 8(a) - Building and construction.

4' I respectfully submit that, as per the Notification by Ministry of Environment, Forests and
climate change vide its s.o. 3252(E) dated 22.12.2014, has talcen out industrial shed,
school' college, hostel for educational institution from the requirement of prior
Environmental clearance (EC) under EIA Noti/ication, 2006, but such buildings shall
ensure sustainable environment management, solid and liquid waste management, rain
water harvesting and may use recycred materiars such as /ly as bricrrs.
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6.
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I respectfully submit that, as per the clarification issued by Ministry of Environment,

Forests and Climate change vide its notification dated 9.06.2015, it is stated that,The word

'industrial shed' implies building (whether RCC or otherwise) which is being used for

housing plant and machinery of industrial units and shall include godowns and buildings

connected with production related and other associated activities of the units in the same

premises".

I respectfully submit that; as per O.M. dated 04.10.2022 issued by Ministry of

Environment, Forests and Climate change, Government of India, it is stated that,

"It is further mentioned that if the size of the industrial shed is 21,50,000 sq. mtrs. of

built-up area it shall be required to obtain prior EC under item 8(b) of schedule to the

EIA Notiftcation,2006, irrespective of Ope of industry/utiliry ir houses.'

I respectfully submit that, as per the EIA Notification, 2006 the project proponents has to

file a 6 months compliance report to the MoEF&CC, SEIAA and TNPCB for all those

projects which has obtained Environmental Clearance from SEIAA-TN. Further in case of

any non-compliance of the conditions issued in the EC, action will be initiated against the

unit under the Environmental Protection Act, 1986.

I respectfully submit that, with regard to Environmental Clearance issued cases, the

following General Condition are incorporated;

L Failure to comply with any of the conditions mentioned above may result in

withdrawal of this clearance and attract action under the provisions of the

Environment (Protection) Act, I 986.

iL The{+Wh*Wryental Clearance is issued based on the documentsfarnished by the

lrfijeCt pibponenl In case any documentsfound to be incorrect/not in order at a
i' ,1rr # '; :r''

later date th:e Environmental Clearance issued to the proiect will be deemed to

be revoked/cancelled.

g. I respectfully submit that, as per O.M. dated 01.09.2022 issued by Ministry of Environment,

Forests and Climate change, it is stated as follows,
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8.



4

n2' In view of receipt of other such representotions seeking clarification on
opplicability of EIA Noti/ication 2006 for unclertaking various R&D activities,
matter has been examined ofresh in light of the earlier recommendations of the
Expert committee as mentioned above. Accordingly, it is hereby clarilied that R&D
activities on laboratory scate/pilot scale carried out for the projects or activities
which ore listed in the schedule to the EIA NotiJication 2006, as amended and where
no commercial production is involved, are exemptedfrom the requirements of prior
EC' provided such activities are clearly mentioned as R&D octivities in the consents
obtainedfrom the respective state pollution contror Boards.
3' In case an R&D facility is setup within the premises of an activity/ project that
attracts the provisions of EIA Noffication and has been granted EC, the R&D
activity shall not cause any change in product mix or increase in the production
capacity or the pollution loadfrom that which is mentioned in the EC grantecl to the
proiecl The consents obtainedfrom the respective state pollution control Boards
for the proiect/ activity requiring prior EC shall also clearly indicate or menrion the
details of R&Dfacility in the premises where the said R&Dfacility is being setup.,,

It is therefore humbly prayed that this Hon'ble Tribunal may be pleased to consider the above
said facts and pass such order or orders as this Hon'ble Tribunal may deem fit and proper and
thus render justice.

Solemnly affirmed at Chennai
On this 15n day of March2023
and signed his name in my presence. ilEncS,il,
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